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Record of Proceedings 

 
 

The  learned counsel for the petitioner   prayed  for  adjournment to file its 
submission on the issue of maintainability of the petition before the Commission.  
 
 
2. The Commission accepted the prayer of the   learned counsel  and 
directed  the petitioner to file   the submission by 12.8.2011.  
 
 
3. Subject to above,   order  on the question of maintainability  was 
reserved.  
  

   SD/- 
     (T. Rout) 

           Joint Chief (Law) 
 


